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 the  Rubber  Board  for  a  term  of
 three  years,  subject  to  the  other
 provisions  of  the  said  Act.”

 The  motion  was  adopted.
 (iii)  Carpamom  Boanp

 Shri  Shaf  Qureshi:  Sir,  on  behalf  of
 Shri  Dinesh  Singh,  I  beg  to  move  the
 following:

 “That  in  pursuance  of  sub-sec-
 tion  (3)(c)  of  Section  4  of  the
 Cardamom  Act,  ‘1965,  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves  to  serve  as
 members  of  the  Cardamom  Board
 for  a  term  of  three  years,  subject
 to  the  other  provisions  of  the  said
 Act.”

 Mr,  ह  The  question
 is:

 “That  in  pursuance  of  sub-sec-
 tion  (3)(c)  of  Section  4  of  the
 Cardamom  Act,  ‘1965,  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves  to  serve  as
 members  of  the  Cardamom  Board
 for  a  term  of  three  years,  subject
 to  the  other  provisions  of  the  said
 Act.”

 The  motion  was  adopted.

 4.47  hrs.

 RULES  COMMITTEE
 Srconyn  Report

 The  Ministery  of  Parliamentary
 Afairy  and  Communication:  (Dr.  Ram
 Subhag  Singh):  Sir,  I  beg  to  move  the
 following:

 “That  this  House  agrees  with
 the  Second  Report  of  the  Rules
 Committee  lalg  on  the  Table  on
 the  ड्ड्य्त  June,  198

 Seme  hon.  Memban  rose—
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 Mr,  Deputy-Speaker:  Motion  moved:

 “That  this  House  agrees  with
 the  Second  Report  of  the  Rules
 Committee  laid  on  the  Table  on
 the  22nd  June,  1967."

 शो  gra  we  हाल  (उज्जैन)  :
 उपाध्यक्ष  महोदय,  सवालों  के  नोटिस  की
 अवा  के  सम्बन्ध  में  जो  परिवर्तन  किया  गया
 है,  उस  से  हमारे  अधिकारों  पर  कृठाराबात
 होता  है  1  झान  तक  यह  स्थिति  रही  है  कि
 सवाल  करने  के  लिए हमें  दस  दिन  की  मियाद
 मिलती  है,  लेकिन  ह! ल  हमें  2i  दिन  पहले
 नोटिस  देना  पड़ेगा  शौर  फिर  हमें  जवाब
 मिलेगा  ।  अगर  एक  महीने  का  सेशन  होगा,
 तो  हमारे  लिए  एफ  समस्या  बदा  हो  जायेगी  rT
 कई  विशेष  घटनाओं  शौर  बातें ऐसी  नीति  हैं,
 जिन  के  लिए  इतना  लम्बा  नोटिस  नहीं  दिया
 जा  सकता  है  i  इस  परिवर्तन  से  हमारा  भ्रम-
 कार  छिन  जायेगा  ।

 Mr.  Deputy-Speaker:  The  Rules
 Committee  has  taken  all  these  things
 into  consideration.  If  you  have  any
 grievance  against  it,  you  can  refer  the
 matter  to  the  Rules  Committee  for  re-
 vision.  That  is  the  only  solution,

 wit  प्रकाश बीर  शास्त्री  (दापुड)  :
 ऐसी  बात  नहीं  है भाप  इस  (रिपोर्ट  पर  सदन
 की  मुहर  लगाने  जा  रहे  हैं।  उसके  बाद  यह
 व्यवस्था  अन्तिम  हो  जायेगी  कौर  तब  कोई
 अपील  करता  रहे,  उस  पर  निर्णय  हो,  न  हो  !

 प्र  तक  स्थिति यह  है  कि  दस  दिन  की  सूचना
 देने  पर  सामान्य  प्रश्न  को  स्वीकार  कर  लिया
 जाता  है  लेकिन  झगर  23  दिन  की  वती
 निश्चित  कर  दी  जाती  है,  तो  जब  सदन  का
 अधिवेशन  समाप्त  होने  लगेगा,  उस  समय
 ऋटिनाई  उत्पात  होगी  ।  उस  समय  यह  2!
 दिन  की  अवधि  तो  उपलब्ध  नहीं  होगी  सौर
 झगर  हम  अल्प-सूचना  प्रश्न  भेजते  हैं,  तो
 उस  के  सम्बन्ध  में  नियम  यह  है  कि  मिनिस्टर

 चाहे,  तो  उस  को  स्वीकार  करे  कौर  चाहे,  तो
 उस को  स्वीकार  न  करे  थ  तक  का  हमारा
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 [att  प्रकाशकों  शास्त्री]
 अनुभव  यह है  फि  मिनिस्टर  अधिकांश  अल्प-  Rules  Committee;  he  is  an  interested

 सूचना  प्रश्नों  को  स्वीकार  नहीं  करते हैंइस
 ‘party.

 दे  विपरीत  सामान्य  प्रश्नों की  स्वीजूर्गत  भय  Mr.  Deputy-Speaker:  You  are  a
 पर  निर्भर  करती  है  शोर  कोई  सामान्य
 बरन  स्वीकृत  होने पर  मंत्रालय  को  उसका
 जवाब  देने  के  लिए  निश्चित  रूप  से  बाध्य
 कि  द 3  जा  सकता  है  |  इसलिए  मेरा  निवेदन
 है  कि  सामान्य  प्रश्नों  के नोटिस  की  झलकती
 को  दस  दिन  ही  रहने  दिया  जागे  कौर  उस
 में  कोई  परिवर्तन  न  किया  जाये  |

 कवि  रणबीर  ॥. ह  (रोहतक )  :  में  शास्त्री
 थी  से  इत्तिफ़ाक  करता  हूं  ।  सब  सदस्य  यह
 समझते  हैं  कि  2:  दिन  का  टाइम  ज्यादा
 है।  इस  लिए  इस  को  पहले  की  तरह  दस  दिन
 ही  रहने  दिया  जाये  t  दिस  रिपोर्ट  ?ा  जि
 खेम  बेक यू  ि  कमेटी  ge  क  नाली जि  पाइ  |

 की  we  fao  सहगल  (बिलासपुर)  :
 कहा  पक्ष  महोदय,  पिछले  पंद्रह  क्यों  से जिस
 नियम  के  अधीन  राज  तक  इस  सदन  का  काम
 श्क्ला  है;  राज  कौन  सी  ऐसी  स्थिति  उत्पन्न
 हो  कई  है,  जिसमें उस  नियम  को  बदलने  की

 'ज़रूरत  पड़ी  है।  मैं  यह  जानना  चाहता  हूं  कि
 ऐसी  कौन  सी  दिक्कतें  पेश  झाई  हैं,  जिन  की
 बजह  से  नोटिस  के  पीरियड  को  दस  दिन  के
 स्थान  पर  इक्कीस  दिन  किया  जा  रहा  है
 हैं  शाप  से  छोर  इस  हाउस  से  यह  निवेदन
 कसूं मा  कि  दस  दिन  की  मियाद  को  जारी

 “  रखना  चाहिए।  मान  लीजिए  कि  एक  महीने
 का  सेशन  है।  उस  के  शुरू  होने  के  कुछ  दिन
 दाद  शयर  हम  कोई  बदल  भेजना  चाहते  हैं,
 दी  इक्कीस दिन  न  होने  की  वजह से  हम  कोई
 भी  ए  मन  नहीं  भेज  सकेंगे  -  इसलिए इस  दिक्कत
 को  दूर  करते  के  लिए  दस  दिन का  समय  ही
 लारी  रहना  चाहिए

 ह...  Kanwag  Lal  Gupta  (Delbi
 Sadar):  Six,  I  rise  on  a  point  of
 order

 Shri  Ranéhir  Singh:  can  he
 speak  on  thist  He  is  a  member  of  the

 member  of  the  Rules  Committee.
 Shri  Kanwar  Lal  Gopta:  I  want  to

 rise  on  a  point  of  order.
 Mr.  Deputy-Speaker;  No,  no.

 थी  बग़ावत  सिंह  कुरआन  (  भिड  )  :
 श्रीमन्‌  शास्त्री  जी  ने  जो  विकार  व्यक्त  किए
 हैं  मैं  उस  से  सहमत  हूं  कौर  जो  यह  संशोधन
 पेश  किया  जा  रहा  है  नियमों  में  उस  में  जो
 कठिनाई  है,  सारे  सदस्यों  के  अधिकारों  पर
 जो  कुठाराघात  होगा  उस  का  मैं  भी  विरोध
 करता  हूं  ।  इसलिए  मैं  प्रस्ताव  करता  हूं  कि
 इस  रिपोर्ट  को  र्ल्स  समिति  के  पास  पुनर्विचार र
 के  लिए  वापस  किया  जाय  |

 Shri  RK.  K.  Nayanar  (Palghat):  I
 agree  with  some  of  the  points  of  the
 hon,  Members.  Some  amendments
 have  bcen  made  in  the  rules.  We
 want  more  explanation  from  the  mem-
 bers  of  the  Rules  Committee  as  to
 why  they  extended  the  period  of  30
 days  to  2]  days.

 शा०  राम  सुलग  सिह  :  श्रीमत्‌,  शास्त्री
 जी  ने,  कछवाय  जी  ने,  रणधीर  सिंह  जी  ने,
 सरदार  कमर  सिंह  सैगल  ने  तथा  ौर  भान-
 नीय  सदस्यों  ने  जो  यह  कहां  कि  दस  दिन  के
 बाद  तिथि  बढ़ाकर  2  दिन  की  जा  रही  है,
 बेसी  बात  नहीं  है  t  न्यूनतम  तिथि  दस  दिन
 की  ही  रहेगी  t  अधिकतम  2  दिन  का  किया
 गया  है  कौर  यदि  बहु  इस  को  पढ़ें तो  स्पष्ट
 ही  जायगा  t

 Shri  Neth  Pal  (Rajapur):  Mr.
 Deputy-Speaker,  Sir,  I  8m  sorry  that
 there  is  g  misunderstanding  of  the
 rules  which  we  have  sought  to  amend.
 The  practice  has  been,  of  course,  that
 40  days  minimum  notice  must  be  given
 for  a  Question  to  be  answered  in
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 was  that  on  the  first  day  of  the  session,
 a  Member  gave  Questions  for  the
 whole  of  the  session,  say,  he  gives’  a
 Question  on  the  ist  of  May  for  the  Sth
 of  August.  Now,  this  Question,  when
 it  comes  to  be  answered  in  the  House,
 becomes  outdated—it  hag  no  relevance,
 no  topicality—and,  therefore,  in  order
 to  see  that  Questions  of  immediate  im-
 portance  are  taken  up,  this  inordinate-
 ty  long  period  available  to  Members
 has  been  shortened.  The  maximum
 period  in  which  you  can  give  notice
 has  been  brought  to  2l  days.  Let
 there  not  be  any  misunderstanding
 about  it.

 Some  hon.  Members  rose—

 Mr,  Deputy-Speaker:  After  this  ex-
 planation,  no  further  discussion  is
 necessary.  He  has  made  it  clear.

 Shei  Hem  Barua  (Mangaldai):  I  want
 to  say  another  thing.  When  this
 lunch  hour  was  introduced,  my  hon.
 friend,  Mr.  Nath  Pai,  saiq  that  there
 was  no  ute  for  introducing  the  lunch
 hour  if  we  are  to  be  condemned  to  the
 type  of  food  that  is  served  in  the  Par-
 lament  House  cafeteria.  We  had  the
 honour  to  visit  the  cafeteria  one  day
 and  We  submitteg  ourselves  ty  the
 position  of  Guinea-pig’  experiment
 there  and  aftcr  consuming  the  food
 what  happened  was  that  I  will  not  say
 what  happened  to  us.  50,  either  you
 improve  the  foog  there  or  you  cancel
 the  lunch  hour,

 Mr.  Deputy-Speaker:  I  will  coma  to
 that  later.

 The  question  is:

 “That  this  House  agrees  with  the
 Second  Report  of  the  Rules  Com-
 mittee  laid  on  the  Table  on  the
 22nd  June,  1067"

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  What  have  you

 to  way  regarding  the  lunch  hour?
 Shri  Hem  Barsa:  Either  improve

 the  foog  there  or  cancel  the  lunch
 hour.

 Report  7a9

 Dr.  Ram  Subhag  Singh:  I  have
 request  to  make  the  House.  There  |
 the  Companies  Tribunal  (Abolition
 Bill  on  the  Order  Paper  for  considera
 tion  and  passing.  This  will  have  i
 be  assented  to  by  the  President.
 would  request  the  House  to  extend  th
 time  by  one  hour  for  the  Governmes
 Business,  that  is,  to  4  O'clock  and  th
 Private  Members’  Business  may  6
 taken  up  at  4  O'clock  after  this  Bill  |
 adopted.

 Shri  s.  M.  Banerjeg  (Kanpur):
 the  intention  of  the  hon.  Minister
 that  that  Bill  will  start  just  now  ar
 it  will  be  finished  by  four  O'clock,  !
 is  mistaken.  Sometimes  we  find  thi
 the  formation  of  a  tribunal  3  ther
 then,  it  is  abolished,  and  we  find  thi
 Government  are  oscillating  betwee
 formation  and  abolition  of  tribunal
 So,  we  want  enough  time  for  the  di
 cussion  of  this  Bill.  If  the  hon.  Mint
 ter  thinks  that  we  would  pass  th
 Bill  by  4  p.m.  he  is  mistaken,  and
 shall  not  be  a  party  to  that.

 Shri  N.  C.  Chatterjee  (Burdwan
 Let  us  start  it  and  then  let  us  see.

 Shri  8.  M.  Banerjee:  Let  me  decla)
 it  clearly  even  now  that  it  wii  cont
 nue  even  on  the  26th  instant.

 wt  झील  बिहारी  बाजपेयी  (बलराम
 पुर)  :  झगर  मान  भी  लिया  जाय  कि  दूसरा!
 बिजनेस  चार  बजे  शुरू  हो,  लेकिन  क्या  यह
 जरूरी  है  कि  यह  बिल  चार  बजे  तक  खत्म

 हो  जाना  चाहिये  |  झगर  खत्म  नहीं  हा
 शौर  अधिक  सदस्यों  ने  विवाद  में  हिस्सा
 लिया,  तब  क्‍या  होगा  ?

 Blo  राम  सुमन  सिह  :  कांग्रेस  वालों  का

 टाइम  दे  देंगे  ।

 Mr,  Deputy-Speaker:  I  have  note
 what  the  hon.  Member  has  said.  Is
 us  start  with  it  and  let  us  see  bo
 we  proceed  with  it.


